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STATEMENT RE. ACCIDENT TO
MILITARY SPECIAL NO. SP987

MR. CHAIRMAN; Statement by the
Minister of Railways.

SHRI BHUPESH GUPTA (West Bengal):
On a point of order. Where is the Minister? [
would like the Minister, Mr. S. K. Patil, to
come with the statement.

SHRI MULKA GOVINDA REDDY
(Mysore): He himself must make the
statement.

SHRI BHUPESH GUPTA: Where is the
Minister?

MR. CHAIRMAN: Nj. no. It can be made
by another Minister.

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI SHAM
NATH): Mr. Chairman Sir, on 11-11-1966 at
about 3.20 hours, While Military Special No.
SP987 consisting of 23 vehicles hauled by a
diesel engine was running between Sivok and
Pilanshat stations on the Siliguri-Alipurduar
section of the Northeast Frontier Railway, the
train engine along with 6 coaches next to it
derailed and capsized, resulting in the death of
14 military personnel and injuries to 33, of
whom 10 were grievously injured. In addition,
the engine driver and his assistant also
sustained simple injuries. The injured persons
were sent to Railway and Military Hospitals
by medical relief van which was rushed to the
site of the accident along with doctors and
medical equipment from Siliguri Junction, on
receipt of the information of the accident. As a
result of this accident, through running of
/trains on the section was interrupted. To
restore through communications, a diversion
was constructed and transhipment of
passengers was arranged at site in the
intervening period.

While the cause of the accident is under
investigation, material evidence
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found at the site indicated the possibility of
the track having been tampered with.

The Additional Commissioner of Railway
Safety, Calcutta, commenced his enquiry into
this accident on 13-11-1966.

SHRi BHUPESH GUPTA: I would like to
know why the Minister, Mr. S. K. Patil, should
not be here when such accidents take place.
And it seems that under this person, the
Railway Minister, accidents have become a
daily occurrence and he is called the Minister
of Accidents and not Minister of Railways.
Now, I should like to know why Mr. S. K.
Patil is not resigning from the Government
instead of making the kind of statement that he
is making in public in order to cover up the
negligence. It is very, very important, I say.
We have an example in parliamentary
democracy when the late Lal Bahadur Shastri
resigned when, an accident took place—only
one accident—and Mr. Lal Bahadur Shastri
resigned. We all respect his memory. Why has
Mr. Patil made it a point to continue in office
despite the fact that the whole country is
demanding that he should resign and that peo-
ple have a feeling that under him certain
mismanagement has set in, in the Railways
resulting in very serious accidents occurring in
different parts of the country and that he is
completely unable to cope with. this situation
and deal with it effectively in order to ensure
safe and free travel? Therefore, I would like to
know. Only the other day certain incidents
took place in front of Parliament House, on the
7th, and ihe Home Minister has gone. Surely,
the Home Minister did not go and start the
demonstration, although he has gone. I am not
questioning this. But vicarious responsibility is
there that that thing took place under the
Home Minister and he had to resign. But how
is it that Mr. S. K. Patil continues in office
despite so many-accidents and despite so
much of public demand that he should
resign.
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The workers have no faith in him, the
management is doubtful about himi, the
public is becoming very much concerned and
very much apprehensive about his
continuance in office. Anyhow, all things
indicate that he is unable to run the Hail-ways
properly, even to ensure safety. Therefore,
Sir, I think Mr. S. K. Patil should not be
there.

Finally, my request to you is this. Let the
whole matter of railway accidents be
separately discussed in the House. It is better
if we discuss it under some other Minister,
Mr. Patil having already resigned. But if he
will not resign, he should come and explain to
us on the basis of a discussion. Why should
not Mr. Patil follow in the footsteps of the
late Lal Bahadur Shastri or Mr.
Gulzarilal Nanda, if youlike........cccoeunenne
(Interruptions.) Yet, Mr. Patil took the
initiative in forcing Mr. Nanda out because of
his party factions. Now, Sir

MR. CHAIRMAN: Mr. Gupta, you have
put that question five times.

SHRI BHUPESH GUPTA: I will submit to
you, Sir. Read any paper. How do we know.
In the paper everybody reads that Mr. Patil
has been the initiator for the ouster of Mr.
Nanda for an incident that took place

MR. CHAIRMAN: That has' nothing to do
with this.

SHRI BHUPESH GUPTA: I agree. You
are quite right. But why is the Government
behaving in such a manner? Would not
demoralisation set in, in the Railway
Ministry? Have you given it on perpetual
lease to Mr. Patil?

SHRI ATAL BIHARI VAJPAYEE (Uttar
Pradesh): T should like to seek a clarification
particularly in regard to this accident. My
friend, Mr. Bhupesh Gupta, has made a
political demand. I ami not after one Minister.
If they have to go, they should
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go altogether, the whole lot has to go.

SHRI ARJUN ARORA (Uttar Pradesh):
They will not go.

MR. -CHAIRMAN: Ask for , clarification.

SHRI ATAL BIHARI VAJPAYEE: Is it
not a fact that a military train movement is a
well-guarded secret and that even railway
employees working on stations are not
informed about the movement of a military
train? Only some employees know about the
time when a military train is to start and when
it is going to reach. Sir, I should like to know
how this information leaked out, how the
saboteurs came to know that the military train
was going to pass at a particular time. Are we
to understand that anti-national elements have
infiltrated into the railways on that particular
section. Has any attempt been made to find
out whether such infiltration is there and to fix
the responsibility?

SHRI SHAM NATH: It is true that
information regarding the movement of
military trains is kept secret. But it is not
known how the information about this train
leaked out. It seems that the movement of this
train was known to some saboteurs who
removed the fish-plates and nut, and bolts.

SHRI MULKA GOVINDA REDDY: I
should like to know whether it is a fact that
during the last one year more than 2,000
people have been injured and more than 400
have died on account of these railway
accidents. And in view of the fact that a
splendid examp'e was set before the country
by the late Lal Bahadur Shastri who resigned
for that one railway accident and that for the
November 1 incidents the Home Minister had
resigned, I would like to know whether the
Government would see that Mr. Patil resign
from the job. And in view of the constructive
constitutional responsibilities, as has been
enunciated by Mr. Chagla when he dealt with
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Mr. T. T. Krishnamachari's case, will the
Minister of Railways now resign with grace or
will he want a demonstration for his removal
from the Ministry?

SHRI B. K. P. SINHA (Bihar): I would like
to know specifically from the Minister
whether it i or it is not a proved case of
sabotage. And since hon. Members on that
side have raised the issue of constitutional
responsibility, may I know if Government
make a distinction between accident, because
of sabotage, those which are really caused by
sabotage, and pure and simple accidents?
Constitutional responsibility may be invoked
in the case of latter. But most of these cases
during the last year are cases of sabotage.

SHRI BHUPESH GUPTA: That is what he
is saying.

SHRI B. K. P. SINHA: The hon. Member
on that side said that the people demanded
it—the Minister's resignation. I hope the hon.
Member is under a delusion if he thinks that
he i the people. If he is the people, there are
more than 150 people on this side, who do not
demand his resignstion who believe t'aat he is
a competent Minister and that he should
continue to hold charge of this portfolio.
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SHRI LOKANATH MISRA
(Orissa): Sir, I would have been happier if
the Railway Minister himself could have
been here to reply to questions because there
are certain questions which the Deputy

Minister may not be in a position to reply.
How-
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ever, I would like to know from the hon'ble
Deputy Minister whether he has cared in the
meantime to find out as to why the incidence
of railway accidents is going up, and parti-
cularly during this particular year why it has
gone so very high, whether anv enquiry has
been made into that and, if so, what is his
information regarding the enquiry. I would
appeal through you. Sir, that since too
frequent accidents in a particular Ministry
demoralise the country, the travellers and the
Government, it is really very necessary that
the Railway Minister should immediately
react to it. If he resigns so far so good or else
let us know his mind as to how he explains
facts. If he satisfactorily gives an explanation
to both Houses of Parliament, he can continue.
But without that he cannot stay back and send
his Deputy to wriggle out of it.

SHRI ARJUN ARORA: Sir, whenever an
accident takes place on the Railways, the
Government comes forward with the
statement that it is a probable case of
sabotage. I want to know whether in any of
the cases of alleged sabotage relating to
railway accidents during the last ten or twelve
months the Government has been able to
secure any conviction from any court.

SHRI BHUPESH GUPTA; The Minister
is busy in other things.

[Shri Sham Nath stood up in his seat]

H. must say why Mr. S. K. Patil is not
here. O, a point of order. Sir . . .

MR. CHAIRMAN: You cannot say
that .

SHRI ATAL BIHARI VAJPAYEE: May 1
submit that this discussion and the questions

be postponed till Mr. S. K. Patil is in the
House?

MR. CHAIRMAN: I do not want to
establish any new practice . . .
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SHRI BHUPESH GUPTA: You have the
Railway Minister who is busy iu ousting Mr.
Nanda and Mr. Krishna Menon and in trying
to put Mr. Morarji in the Cabinet. Let him
deny.

MR. CHAIRMAN: . . . please sit down. I
do not wish to change the practice. If the
Minister is not there, the other Minister is
there. He has made the statement, and that is
being done every time. (.Interruption by Shri
Arjun Arora). It would be useful if a
comprehensive  statement  about  the
accidents, say, during the last one year and
the nature of the sabotage and so on is made
so that people know the facts" at one glance.

SHRI SHAM NATH: We have
made statements, to the House on the j serious
accidents that have taken place luring the last
few months. One of them was caused by

sabotage. But I there have been some
accidents which i have been due to human
error also. | So we will submit a

comprehensive statement.

SHRI BHUPESH GUPTA: Mr. S. jK.
Patil should resign.

MOTION FOR ELECTION TO NA-
TIONAL FOOD AND AGRICULTURE
ORGANISATION LIAISON COM-
MITTEE AND PROGRAMME
THEREOF

THE DEPUTY MINISTER IN THE
MINISTRY OF FOOD, AGRICUL
TURE, COMMUNITY DEVELOP
MENT AND CO-OPERATION (SHRI
S. D. MISRA): Sir, to move:

"That in pursuance of Resolution No. F.
16-72|47-Policy, dated the , 8th November,
1948 of the Ministry of Agriculture (new
Food, Agriculture, Community
Development and  Co-operation), as
suDsequently  amended, read  with
Resolution No. F. 10-1165-FAIT, dated the
9th September, 1966 of that Ministry, this
House do proceed to elect, in such manner

as the Chairman may direct, one member
from among the members of the House to
be a member of the National Food and
Agriculture Organisation Liaison
Committee."

The question was put and the motion was
adopted.

MR. CHAIRMAN: I have to inform the
Members that the following dates have been
fixed for receiving nominations and for
holding election, if necessary, to the National
Food and Agriculture Organisation Liaison
Committee:—

1. Number of Members to be
elected—One.

2. Last date and time for receiv-
ing nominations—17th  Nov-
ember, 1966 (Up to 2 P.M.)

3. Last date an”™ time for with-
drawal of candidature—21st
November, 1966 (Up to 3 P.M.)

4. Date and time of election—22nd
November, 1966 (Between 3 P.M.
and- 5 P.M.).

5. Place of election—Room No.
63, First Floor, Parliament House
New Delhi.

6. Method of election—Proportio-
nal representation by means of the
single transferable vote.

THE INSECTICIDES BILL, 1964
THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI  B.
MURTHY): Sir, I move:

"That this House concurs in the
recommendation of the Lok Sal-that the
Joint Committee of the Houses on the Bill
to regulate the import, manufacture, sale,
transport, distribution, and use of
insecticides with a view to prevent risk
human beings or vertebrate animals.



